& TEM NO 32 COURT NO. 11 SECTI ON 1|

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).5693/2008

(From the judgenent and order dated 20/12/2007 in CLRVA

No. 743/ 2007, of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

C.B.I. Petitioner(s)

VERSUS
DI STRI CT & SESSI ON JUDGE, GHAZI PUR & ORS. Respondent ( s)
(Ofice report on default)
Date: 13/04/2012 This Petition was called on for hearing today.
CORAM :

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
(I N CHAMBERS)

For Petitioner(s) Raj esh K. Si ngh, Adv.

A. K. Sharnma, Adv.

B. Krishna Prasad, Adv.
S. K. Vernm, Adv.

=S 5%

For Respondent (s) Si ddhart ha Dave, Adv.
Jenti ben, Adv.

. Sent hi|l Jagadeesan, Adv.
R N. Keshwani, Adv

P. Parnmeswaran, Adv.
Vi bha Datta Makhija, Adv.

73 5 7%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Last opportunity is granted to the counsel for the
petitioner to file proof of deposit of cost of Rs.500/-
with the Suprene Court Legal Services Conmittee and cure

.2/ -
2

the defects in the application for inpleadnent.

If the defect is not cured within a period of two
weeks fromtoday, the application for inpleadnent shal
be treated as dism ssed without further reference to the
Court.

Besides this, if the proof of deposit of cost of
Rs. 500/ - is not furni shed by t he counsel for
petitioner, the matter nay be |isted before the regul ar
Bench for appropriate orders on t he ef f ect of
prosecution of this special |eave petition
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